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Perusad the. Contempt Petition and
aldo the %ffidavxt‘file by thé alleged
- ~_‘_,_»t:oni:emamwarsu From the affidav;? it appears
that againSt tha Judgmant and 0rder dated
27,9.2001 passed 1~n O.A. Nos, 413/2000 and
389/2801 the Respondents preferred a urit

Petition bef 8 . ;
Ay %n ge ora the High Court qmd z,thg Hfl.gh
#tho operation of the Judgment and arder

dated 27,9,2001, Alsdo hea rd Mr‘ S.S5arma,
learned counsel for the Respondents. In

" vieu of the statement made in the afifidavit
the Contempt Proceeding standsfdropped.
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I the matter

A application under  section
17 of the Administrative
Tribunales  aAct, 1985%  praying
For dnitiation of a  contempt

NI RI:

ding against tThe alleged
contemners for  pone-comnpliance
of  the common  Judgment and
hrdenr datmd-ﬂ?nﬂ@"ﬂﬂﬂl pasaed

Ve Mow LE/2000 and O.f.

MO39 /2001.

In_the matter ofs

Sri Achhar Sdnghy

Kendriyva Yidyalaya, Dinian,
Pt .- D birugarhy fssam

/o . Petitioner
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4o thd with Full wages and the consegquential seri il G
4 penefibs.

a copy  of the Judgment  and
T

! _ rcdeny dated 27.09.2001 iR
‘ :

f ' . ernclosed as anrerures fia
| ) :

W&n . T That  your b petitioner most pumbly  begs Lo
latate that after ohtaining a certified copy of  the  Common
ﬁﬁuﬂqmant and - Order dated 27.9.2001 in OfWNoA4LR/2000  and
; ,

i

FOF/R00L o .10

LEO0L,  he presented fimseld  before Lhe

i _ ,
WFﬁﬂﬁﬁhdﬁﬁt Mo R on 1RL1L0WEDOL for resuming his  duties. 4

Veopy of the Judgment dated B LOT. 20

01 was also submitted by

him  along with kis Joining raport dated 1R, 102001 to Lhe

u

jwald respondent.  But  the pree b b orer Was not  allowed to
J : )

|
ﬂr@ﬁumw his duties at KV, Dinian.

|
1

) _ - A copy of the Jdodning freport

fi

dated  12.10.20010 is en ol osed

* ' as Annexare - B
I .

That thereafter yowr petitioner in his leltter
; f

1

Jdated  13.10.2001  to the raspondent NMo.l atated the  abowve

facts and prayed for his resumption af duties at KV, Dinian.

Yo"

1%ut the said respondent has also not given any response e
b 8 )

1 ‘ : A copy of the letter - dated
A . 13, 10,2001 « is el osed FX:
| ' ' _ '

\ frnexure - O
g
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chructions for his doining at Ky, Dindan. Bt nothing  has
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pyet been communicated to the petitioner.

| ; Copy  of  the letters thatexd

i . L7.10.20010  are  enclosed AL

annexure - DT & TR

G, 0 hat youwr petiticoner most  hambly  begs  to

&
|

lmtate that he has not recedived his a:

Laries for the month of

. )
aher and  Movember, 2000, He has not also  received  any
wages, The petitioner by his letiter dated 07.11.2001 to

respondent Mo.l prayved to release his arear salaries and

wal

allowances., On 3.12.2000 he stated his financial distress o

respondent Mo.d and praved for release of his salaries.

oA . '

ﬁu% the respondents are not payving any heed to the pravers
Lo . .

JTJthm pelitionesr.

[ { : Copy  of  the letters chated
| ' : 7110200100 and H.12.2001 are
[ :

d . enclosed herewith as Annexure

i e TFT & OTE respectively.

1 2 months have elapsed since the petitioner  subod tted

resuaption  letter along with the common  Judgment  and

2.

bondents  did  not take any indtiative to  dmplemsent the

J“dmmﬁﬁﬁ of Hon “hle s Tribunal and arve  sleeping  owver  the
R

ol ’

qﬁtﬁﬁr"

That youwr petitionsr begs Lo state that the

e | deliberately  and willfully did not o take  any
N N - . . . .
ipdtiative to dimplement the Judgment and Order of  this  of
] '
et \ '
| J : !
I :

| !

Addes Gt

5 CThat yvour petitioner humbly submits that more .

2 o bhe  Hon“ble  Tribunal dated 27.9.20010 0 but the
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., - That in the facts and  ciroumstances %t&twd:jég
h N ) i '» . .

Above, 4t ds  oa fit case for  the Hom “ble  Tribunal  for
initiating a contempt proceeding againat the respondents o
Q@lihmrﬂt@ and willful disregard tey cbhe comgon Judgmendt  and
A : _

hrder of the Hon “ble Tribunal dated 27.9.20001 passed in

QW"HQ"413/EOQQ and 0.6, HNo.309/2001.

Dl . That this petition is made bonatide and  for

the cause of dustice.
;

Linder Cbhe Facts Coand

clroumstances tated  above,

Cbhe Hon "ble  tribunal Fngs
pleassd to issue notice to the

P ‘ respondents and after hearing

it _ the parties  be Lo

; - ’ initiate contenplt proceeding
against the respondents for

wi 11wl negligence  of the

' Judgment arved Qe dated
) 2709, 2001 passed in O.A. Mo
! . ’ ) i

_ A1F/2000 and O.A. Mol 30972001
I . ’ . ’ .
and  further be pleased Lo

: B , A punishment i

ki . .

accordance with law. X

: - ) And for cthis act of kindness your  petitioner

cals i duty bound shall ewver pray.
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L2001 at Guwahati.

Fdentified by

Uhevocate) . )
i

Ky Dindan Campus, F.O. s Fanitola, Dist. Dibrugarh

.
wou s non
un LY, ouon

SR I 0 O

ingh, son of Late Mohender  Singhy

(Assam) .,

I o y . g o .
do hereby solesnly declares as Tollows o

the petitioner in the . above

prampt petition and as such T oam well acqguadnted with  the

f othe case.

tatenents made in para 1 to 9 are

nel helief and  that 1 have not

i

affidavit is made for the purpose

+  Filing the contempt petition before the Hon ble Central

| .
Administrative Tribunal, Guwahati Bench, Guwahati.

this affidavit on this / 5/541 ay of

A Y
Deponsnt
Solemnly affirms and declares
before me who is ddentified by
. Ohakraborty, Advocate  on
i /D ay o December 200"
this /3 Day of December 2001
Ko
ﬁia@mkx an -

Aedvocate
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L.aicl down before the Hon ' ble Tribunal o
initiating a contempt proceeding against the respondents for

willful  dhisregard to the common dudgment and order  of  the

Hon ' ble tribunal dated 27.09.2001 pasased A 08, Mo, 41372000
arel  Chady, Hmuﬁﬁ?fﬁﬂﬂin The rﬁﬁwmnd&ntﬁ have  willfully and
deliberately wvieolated the order of the Hon'ble Tribunal
dated ‘E?;ﬁﬁuﬁﬁﬂlband therefors are  liable for contempt  of
coue wrma@wﬂingﬁ and punishment in accordance with law.
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< i f?' ' IN THE CENTRAL ADMINISTRATIVE TRIBUN AL
V UWAHATI BENCH

. Original Apalication No.413 of 2000
With

Original Application No,309 of 2001
Date of decision: This the 27th September 2001

The Hon'ble Mr Justice D,N, Chowdhury, Vice-Chairman
The Hon'ble Mr k., Sherma, Administradve Member

Q,A,No.alQZZOOO

Shri Achher Singh ,
Kendriya Vidyalaya, Dinjan,
t~ Dibrugarh, Assam, , eeesseApplicant

‘4
By Advocates Mr J.L, Sarkar, Mr N, Choudhury ang .
Mrs S. Deka,

-

= Versus -

1. The Union of India, through the
: Secretary to the Government of India,
g Mindstry of Humap Resource Development,
" N

o
<
o

B 2. The Kendriya Vidyalaya Sangathan, represented by the
TN ) Secretary-cum—Deput:y Com missioner,

———— e -

3. The Con missioner,

Kendriys Vidyalaya Sangathan
(Vigilance Section),
New Delni, !

H : . )
Dr E. Prabhakar, '
- E.0., KVS (G.p.),

{QY: Present E.0, Kvs'(y QO
P W Delhib

-—

New

6. The Chairman, ! '

Vidyalaya Manageq’zent Com mittee, Dinjan, 8
District- Dibrugarh, C/o 99 APO, «wese.Respondents

By Advocate Mr S, Sarma,

0.A.No.309(2001

Shrl Achhar Singh,
/ Dinjan, Assanm,

By Advocates Mrlf J.L. Sarkar & My A. Chakraborty,

=.versus -

| ' i
Vigﬂ.ance, KVS (H'Q')! . |
Delhi,

T P

R W O :,‘ \



M which are reproduced below:

1. The Union of India, represented by the
Secretary to the Government of India,
‘Ministry of Human Resource Development,
New Delhi

2. The Vice-Chairman,
Kendriya Vidyalaya Sangathan,
New Delhi.

3, The Com missioner,
Kendriya Vidyalaya Sangathan,
New Delhi ..o Respondents

By Advocate Mr S. Sarma,

O RDERC(ORAL)

CHOWDHURY, J. (V,C))

Both the applications are elated: and .accardingly. they:’ o
were taken up :ogether for hearing. In 0.A.No.413 of 2000 the legitimacy
of the impositon of penalty of dismissal from service vide order dated
3,11.2000 by the Com missloner, Kendriya Vidyalaya Sangathan is challenged

and 1n 0.A.No.309 of 2001 the order of Appellate Authoriry dated 11.4.2001

the order of dismissai is under challenge. The basic facts

Qevant for the purpose of adjudicatidn ere sum med up below:

The applinant indtially joined the Kendtiya Vidyalaya Sangathan
for short) as a Primary Teacher on 23.2.1979. In the year 1981,

was selected as Trained Graduate Teacher (TGT for short) as was posted

. at KVS,: Sibsagar, ONGC. In the year 1984 he wa selected as Post Graduate

Teacher (PGT for short) in History and posted in the same school, In due
coufse the apllicam: was selected for the post of Principal, KVS end he
joined at KVS, Dimapur on 8,8.1995. The applicant was thereafter posted
from place to place and dll the impugned order was passed he was posted
at KVS, CRPF Amerigog, Guwahatl. While he was working a8 Prin\cipal
in KVS, CRPF, Amerigog the applicant was served with a Memorandum

! .
_ containing statement of articles of charge containing four articles of charge
' !

.

L
\
3
1
!
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“ ' y ARTICLE I
"That the said Shri A. Singh while functoning as Principal
in K.V,, CRPF Amerigog during the period 1996-98 was appointed

uy Co-ordinator to conduct tho test for LIC (llindf) ond: UDC,
He sponsored the name of hs brother for invigilation in the
test of LDC whereas Ms brother wos & candidate for the post
of UDC.|Honco ho has concealod the facts that hs brother
was appearing in the test in the same R.O.,, Gauhat. Thus
Shri A. Singh has acted in the manner of  unbecoming of a
KVS employec and has violated Rule X(1Xii) of CCS (Conduct)
Rule, 1964 as extended in the KV$ em ployees.

| ARTICLE I

That lduring the aforesaid period Sh. A. Singh being the

co-ordinator, appointed Shri A.K. Choudhury, PGT (Eng) as

.. examiner |for evaluation of UDC Test Paper (English), But he
' . got the note-books bearing Rall No.8, 13, 22 and 78 (who were
hs and KVS staff relatves) evaluated by someone else and

put foged signatures of Shri Choudhury on the cover page
of notebook.

This Lct on the part of Shri A. Singh constitutes a mis-

conduct which i3 in viclatlon of Rule 3(1Xi) & (1) of CCS
(Conduct) [Rules 1964 as extended to the em ployees of K.V.S,

Lo Ty i

i ARTICLE II

That Shri A, Singh, Principal, K.V., CRPF Amerigog being
the cosordinator of UDC & LDC Test got the papers of UDC
evaluated lby someone else and compelled Smt.John Bridge Rose,
PGT(Eng) jto put her slgnature on each note book and award

st in a token of settng and evaluating the papers by calling
her at his!residence.

conduct’ which is unbecoming to'an employee of KVS in violation

of Rule 1)XD&E) of CCS ‘(Conduct) Rules, 1964 as extended
to the emfployees' of*K.V.S, o

ARGICLE IV , A
: That Shri A. Singh, being the co-ordinator of ‘above test
o helped some candidates for getting them selected for the post
L of UDC who were related to the otaff of K.V. and K.V.S.,
Guwahati Region by manipulating the answers in G.K. paper
and giving| solved papers to these students as been confirmed
.- - from Roll |No.22, 78 and 13 because the answers for Q.No.l,2

& 8 almost the rapfles, Further Roll No,22 who is the brother
of Shri B.P. Yadav, PGT, K.V. A merigog-“appeared in the L.D.C.
test also got 27 marks out of 100 in L.D.C. exam whereas

; ' ‘ L he scored/BB marks out of 100 in UDC test which is very
' . « amazing, .

— e it ey s
-
-

_ This aicr. on the part of Shri A. Singh consttutes a
PR misconduct | which is in viclation of Rule 3(1)Xd) & (i) of CCS
(Conduct) R_u’les 1964, no extended to the employees of K.V.S."
' i ‘

2, .~ The applic:ant submitted his written statement denying the
. A .
aJlegat:Lons..An lfnquiry Officer was appointed to enquire ifto the charges

: | 2
i and on completion-ofz;:he enquiry the Inquiry Officer submitted his report.,
L) ‘. T . ' .

R ‘ . e [ / The;u¢n‘u-

1

This act on the part of Shri A. Singh constitutes a mis- . -
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The Inquiry Officer, on enquiry, found that articles I and I were not proved,

articles Il was established and artdicle IV was partially established. The
applicant submitted his representation questioning the legality of the findings
of the Inquiry Officer. The Disciplinary Authority finally by its order dated
3.11.2000 imposed the penalty of dismimal‘ from service. The applicant
proferred an appeal before the Appellate Authority, which was also turned

down vide order dated 11,4,2001, Hence these two applications,

3. Mr J.L, Sarkar, learned counsel for the applicant, assailing the
order of dismissal, submitted that the impugned orders are vitiated by the
Jbreach of the principles of natural jxstice and the statutory provisions, The
‘learned counsel further submitted that the essential ingredients of the

alleged imputations since not proved the impugned order of dismissal is
not sustainable iu law,

4, Mr S. Sarma, learned counsel for the -respondents, opposing
the application strenuously contended that a proper enquiry was held giving
. every opportunity to the applicant to defend his case and thereafter on

assessment of the facts on the basis of the materials on record the

In view of the fact that articles I and I were not proved and

hed we are not inclined to dwell on to those two articles of charge.

?:)., ""’.' provod and article IV to be partislly proved. The only evidence to prove and

wcablish the gullt of the applicent was the statement of Ms John Bridge
Roce. Ms John Bridge Rose was a PGT (English) teacher, As per the articles
of charge the applicant a.7ithe Pr*.ncipa]\.. KVS, CRPF, ;‘;;nerigog and as the

co-ordinator of UDC and LDC Test got the papers evaluated by someone
dse and compelled Ma Rose; to' put her signature and award lst in a token
of setting and evaluating the papers by calling her at his residence.
A‘dmittedly, the appllicant was not a co-ordinator of the; UDC test. The
conecting wefidence _ilimp]icating the applicant was that of,t:he~ statement
of Ms Rose. On t;i;eir own showing the aforementioned statement of Ms
Rose was recorde?‘l ex-parte on 24.1.2000. The enquiry was conducted in

Delhi and in Dehradun. In some of the enquiries the applicant was not

present. When the enquiry was held on 6.1.2000 and 7.1.2000, the applicant

*gards articles III and IV, the Inquiry Officer found article III to be .

ST
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other witness, Ms John Bridge Rose, was absent on that day aend so her
evidence was not recorded and the applicant returned to Dinjan in Assam.
On 24,1.2000 when Ms Rose attended the enquiry the Inquiry Ofﬁcgr
recorded her evidence in the absence of the delinquent officer. According
to the delinquent officer though he was aware of the date of enquiry,
tho call letter was not sent to hm., Ho pointed out that such letter was
necessary to get the relieving order from the Chairman as well as station
leave permission and for the purpose of TA/DA and also to get the
assistance of the Defence Assistant. He also stated that the Audit
S;upedntendent did  not pass the bill without proper order or relieving
order, For that reason he could not attend the enquiry on 24.1.2000 at
Delhd. As regards the enquiry held on 14.2,2000, the applicant stated that
he received ths com munication dated 27.1.2000 from the Iquiry Officer
asking him to attend the enquiry on 14.2,2000. Accordingly the applicant

started the journey on 10.2,2000 after taking station leave permission

ﬁ:om‘ the Chairman, However, when he reached Guwahad he felt acute

‘asked the Presenting Officer to proceed further with the prosccution cese

the applicant submitted an application before the Inquiry Officer praying "

for adjournment on medical ground on 24.1.2000. Instead, Ms Rose -was
examined in the absonco of the applicant and the Inquiry Officer closed
the enquiry and fixed 1'4.2.2000 for dafonce evidenco at Delhi. From
the enquiry report it appears that on 24,1,2000 Ms Rose was present and

1
the applicant was absent., The Inquiry Officer adjourned the meeting upto

2-00 P.M, on 24.1.2000 and again resumed the hearing at 2-45 P.M. and

in the absence of the applicant. The witness No.5 was examined by the
. { .
Presenting._ Officer /’ and at the end the Inquiry Officer also sought

clarifications from fthe said witness and the hearing on 24.1.2000 was closed
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/" with the passing of é‘n order on the daily order sheet by the Inquiry Officer
£ |

to the effect that the applicant should attend regular. hearing on 14.2, 2000

alongwlth his Defence Assistant. On 14,2.2000 when the applicant was

absent, according to Ithe Inquiry Officer, without any intimation, the Inquiry

A - .

Officer decided to hold the proceedings in the absence of the applicant
}

and since the Przese!nt:lng Officer had already closed his prosecution case

on 24.1,2000 and the spplicant had fadled to defend his case by remadining

absent, the case Erolm the defence side was deemed to have been closed.

S m e e b Ay
e —

TR
’; . The Inquiry Othcer also directed the Presenting Ofticer tu submit his

B written brief latest by 24.2. 200‘0 with a copy to the applicant.

6. From ,theg materials ‘on record it thus appears that the Inquiry

S
defence es reqyired under Sub-rule (16) of Rule 14. As per the rule the

1} e )

; Officer did not fpro;'vide the applicant any opportunity even to submit his
|

o applicant was entit.le to defend hmself effectively by placing and proving
. his own case. The Inquiry Officer could not have closed the defence
f

* " ‘ evidence in the. mtrmncr' he did. At any. rate, what we fnd is that the

* . charge NoJIl was [squght to be proved by the ‘tegtimony of a witness,

statement:: \:as recorded ex perte. In our view for the sake of
) f.f‘v the applicant should have been gi\)en an oppor’tuﬁity to prove
establish his case, if necessary by recalling Ms Rose for croso-
: ninatlnn. The material evidence evidence in support of article I did
prima facie establish the involvement of the applicant. As regards

article IV, the Inquiry Officer himself found that for the so called

B TR L e LT, UL, TR

dimccton of tho }\.C {G.R.) deputed Shri S.P. Kumor, PGT ond Shrl

i
[ ‘ frregularities that lcame to lght the applicant could not be charged. On
K his own findings,.the Inquiry Officer stated that the prosecution had failed
? ‘; to produce any e/Hdence to the effect that the applicant was in any way
g_'l ; ARE connected with, the UDC examination except that the appncant on the
i

Choudhury TGT(Eng) for the evaluation of the answerscripts. But,

T s,

nonetheless, ; accorLihg to the -Inquiry Officer from the analysis of the

I ~ .
faefs prexenu.d by the Presenting Officer and the reply of the applicant

L_/\—"/it led to ,the,mf{-erence that the applicant was very much handling the
. ! of ithe UDC test notwithstandmg the fact that officially

answ erscrjl.pt;s of

A

4_.,.“,__
T

Ty

- : . . h@ivsisiien
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he was not appointed in any capacity to work in the UDC test. The Inquiry

Officer drew the inference that the possibility of the involvement of the

opplicant a8 hcud of the Vidyalaya where the touts were conducted in

manipulatdon of certain answerscripts could not be ruled out, The entire

i . and presumption without basing on any material on record., The Disciplinary
& ; ' f ' .

“Authority mechanically [accepted the report of the Inquiry Officers The
Disdplinary Authority - elso acted on assumption and presunption and in

reaching the finding, ir; huddled upon hypothesis of the likelihood of the

L, O s

; were conducted comfxld‘ nto be ruled out. The impugned order of the

J ' Appellate Authority -also suffers from the sume inlirmity, The Appellate

Authority reached tj.he‘ finding that the applicant excrted his influence
“}I o as Head of the Instifuton to prevent proper evaluation of the answerscripts.
J _ According to the Appellate Authority this is irself was indicatve of the

malafide intention of the applicant to ensure that answerscripts of some

. peOple vho were relatives of the employees of the school were not properly

}" ' 7. On assessment of all aspects of the matter we are of the view
Ei that the impugned Qi’der of dismissal dated 3.11.2000 passed by the
*; % - G¥nissioner is lia'ble to be set aside and accordingly the same 1S “set
o mq\w .

Mde. Siweilarly, t,he order of the Appellate- 'Authority dated 11.4,2001

is also Mable to be set aside and accordingly the same is set aside.

" 8. ~ The upp]icm:ton io allowed. The applicant sholl forthwith be

reinstated in service with full wages and the consequentinl service benefits.

mw@‘ Nol' order as to costs. ' o . -
AR o 54/ VICE CHAIRMAN

$3/mERBER (A)

T o finding of the Inquiry Officer to that effect was based on assumption

involvement of the apd]icant as head of the Vidyalaya wherein the tests
t

o
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— /S Dtd. 11.10.01

. The Chairman : ‘ | /{b
V.M.C.K.V. Dinjan Army }
Kendriya Vidyalaya Dlnjan,
Assam, f

Sub : Jolnlng Report submﬁted In the A/N of 1£.10.01.

Ref. : Vide order & /udgemenr dared 27.08.01 passed by hon‘ble CAT, Ghy in
OAN 413/2001/ & 309/2007 Issued on 9.10.01

E
Pursuance to an order & judgement dtd. 27.09.01 as referred to above
| the humble applicant states as under :

i Sir,

R 1. That the service of the apghcant were dismissed by the commissioner
KVS Head Quarter New Delhi on wide a letter 3.11.2000.

2. That there after the humble” applicant submmed and appeal before the
appellate authority and the same was also rejected vade a letter dtd.
11.4.2001.

OA 413/2000 & QA 309/2001 before the hon'ble Central Admmlstratwe
Tribunal Guwahati.

M . . § \

i

{ ; .
!" . 3. Thaton bemg aggneved the appellant filedthe two application namely
+

1.

At 4. That the hon'ble CAT- Guwahatl was pleased to set aside the impugned
v ordor dated 3.11,2000 & '11.4.2001 ragpoctively and tho applicant
! ‘ was allowed with a dlrection, the applicant shall forth with be rein stated -
¢ - In-sorvice with full weges and with full sonsequential service benefits.

. <, Therefore, it is prayed that your honour ‘would be pleased to allowed the

’3‘1 appiicant to Jolned his duty in the afterncon of Tl 10 o1 under your kind contral
for this ends of jUStIC&

¢ -

You

; o f (ACH

: T SINGH)
oo S Principal K.V. hftan Army
" copy to : | | Y )

4 ' 1. .Commissioner KVS Head Quarter New Delhi '
e 2 , “Asst. Commissioner Re,bional Office , Silchar (Assam)

i

2

,‘e«o
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“The order judgement dated 27.9 f01
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The Commissioner,
Kendriya Vidyalaya Snagathan
New Delhi.

Sub :- Joining Report in the A/N of 12.10.2001.

‘Ref. :- Vide order & judgement dated 27.09.01 passed by hon’ble CAT, Ghy. In OA
413/2001/ & 309/2001. Issued on 09.10.01.

Sir,

' Most respectfully & humbly | am enclosing herewith the certified copy of the order /
“judgement of hon'ble Central Administratiyc Tribunal, Guwahati in my above referred
, Appesl, :

I presented myself before the chairmen VMC, KV, Dinjan Army for allowfng me to
resume my duties on 12.10.01 and also in the office of the principal KV, Dinjan by providing
them my jofning report with certified copies of the jﬁdgement but to my great dis
appointment I was not allowed to resume my duties (the report duly acknowledge is also

- being enclosed herewith),

‘\ .
:
"
i
t
|
of

_ Therefore 1 humbly pray to your good self to please issue necessary instructions for
‘ the immediate compliance and honour of the judgement of honorable CAT, Ghy. and my
joining atK.V, Dinj‘an ,Assam
1 shall remain thankful to your honour for this act of kindness.

Thanking you,

e :il-)a:te: 13.10.2001. ‘ ' Your's faithfully

;;‘:'. o 3 . t/_ 14 A

' U
{ : '
[ | ACHHAR SINGH
| Principa, KV, Dinjan Army. CA 55A M)

= - L
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~ The Honb’le Minister,

- . Ministry of Human Resources & Development /

I + (Chairman KV Sangthan)

a4 Shastri Bhavan,

i , " New Delhi - 1. L

}) \ . ‘ Sub :- Joining _Reportﬂin the \‘A/N of 12.'10.200!‘.
i) Ref :- Vide order & judgeanz dated 27.09.01 passed by honble CAT, Ghy. In OA

if - 4132001/ & 309/20011. Issued on 09.10.01.

iy . : *

f’ o - Sir, | '

3} Most respectfully & hl’;mbly I am enclosing herewith the certified copy of the order /
E%a 5 jp?ggmént of hon'ble Ceﬁ!rail Administrative Tribunal, Guwahatj i my above referred =
1 aspal

it: o o I‘pre'sented myself before the chairmen VMC, KV, Dinjan-Army for allowing me to
;:‘ resume my duties on 12.10.01 and also in the office of the pnincipal KV, Dinjan by providing
;{ : I them my joining report with' certified copies of the Judgeme.nt but to my great dis
;L : ‘ appointment 1 was not allowed 1o resume my duties (the report duly acknowledge is also
%‘ ' being enclosed herewith),

I | . 1joined KVS, KV Dinjan. as PRT on 23 February 19‘1}‘?and after this I was selected
L as TGT and after that PGT history. I was selected s pnncipal in the Month of July 1995 and
1 since that time KVS is impartial with me as KVS has gave six transfers to'me during my six
} , 'years ‘se'x"vi.ce as principal. : |

i ° | | I was given unnecessary harassment. 1 was given first posting at KV Lamphet Imphal
; “,J"f{‘" where two principals were dlisputeifor their post at the same place. I came to know about jt
-L and KVS changed my place of postnng to KV Dimapur [ joined KV Dimapur on g* July
) : o 199s, o

P  Thad hardly completed | V2 year there and'| was transferred to KV Karimgang. KV$§

ff { B .ignored its transfer policy &nd my -ispousc case and the study of my board appearing son

' (Class =X), | challenged it in the honb’le High Court Guwahati & it was modified to KV
;: "; | - CRPF Guwahati. I joined KV ERPF éuwahati on 04.01.97, H

ff /‘t . ' I was suspended on 03.03.:98 tLwhile at KV CRPF Guwahati without any ground and
, " then revoked " 27 July’98 and I was not allowed to join at KV CRPF but again
i ‘ o T //' ‘ ‘. - | |

rf . Yp : w' - - | Contd. next page

t A

b



. transferred to KV Sataka Nagaland. KVS again violated its norms of transfer policy. 1 again

challenged it under CR /370 / 98 honble Guwahti High Court. KVS again modified it to KV

o Dinjan. Our honb'le Commj"issioner directed me to join at KV Dinjan. And after that 1 would
'; L be given choice posting. Sol joined KV Dinjan on 14% Junary 1999.
ji ' - KVlJorhat, KV Sivagsagar, KV Nazira were vacant at that time but I was not given any

. l{:“ ; | of them. My spouse case was not considered. |

: i ' To my surprise | was dismigsed from service on 03.11.99 .without any cause or
» 7 - .ground. I challenged it in thé honb’le CAT Guwahati and the honb’le CAT gave its order and
? ~ judgment on 27.10.2001 r;eir{statcd me by putting aside the dismissal order and allowed me to
b _join my duty. .
fr; r In fny absence wherjl My court case was in progress KVS transferred Mr G ¢P
. .)

¢ - beaktohis school KV Halflong,

; ' Therefore 1 humbly p:gay to your honour to please issue necessary instructions to the
j Vice Chairman or to the C0m§nissior'1er KVS for the immediate compliance and honour of the
judgement of honb’le CAT Guwahati and for my joining'at KV Dinjan Assam as I am in
Pf  great economic crises. I have large family to support and doctor also adviced me to g0 urider
}1 'surgical operation of Gallbladder stone as early as possible. It has been already de! . .«)dedf
1 . ‘
i I'shall remain thankful to your honour for this act of kindness,
g | | i |
ﬁ§5 i L - V !
& - Thanking you. ,
!
b1 - |
i , , ; _ :
e Date: 17102001, . - - Your’s faithfully .
i A ’ N |
i“ ; . ) : !
“ . ‘ | i X s .. . ,
‘;} o L / | ACHHAR SINGH
‘]} 3 , v ‘ Principal(KV, Dinjar) Army.
% , d ’
,% /'
EE « ’ ll :
» -~ ‘x
. {u‘ I ’-'
ﬁ o !
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To,

‘The Honb’le Vice Chairman, KVS

Ministry of Human Resources & Development S
Shastri Bhavan,

New Dethi - 1.

L) l
Sub :- Joining Report in the A/N of 12,10,2001.

e . Ref :- Vide order & judgem‘:ent dated 27.09.01 passed by hon’ble CAT, Ghy. In OA

1‘ o 413/2001/ & 309/2001. Issued on 09.10.01.

v . Sir,

ih ‘ -

I | - Most respectfully & humbly I am enclosing herewith the certified copy of the order /
,; "+ judgement of hon'ble Central Administrative Tribunal, Guwahati in my above referred
i Appeal.

i” .+ presented myself before the chairmen VMC, KV, Dinjan Army for allowing me to

resume my duties on 12.10.01 and also in the office of the principal‘iKV, Dinjan by providing

them my joining repbn with certified copies of the judgement but to my great dis
qppomtment I was not allowed to resume my duties (the report duly acknowledge is also
i ' bemg enclosed herewith).

1 joined KVS, KV Dinjan as PRT on 23" February l9?‘]and after this | was selected

as TGT and after that PGT history. 1 was selected as principal.in the Month of July 1995 and

I since that time KVS is impartial with me as KVS has gave six transfers to me during my six
,'l |  years service as principal. . ,

I was given unnecessa'ry harassment. I was given first posting at KV Lamphet Imphal
: where two principals were dispute for their post at the same place. I came to know about it
f- ‘ , and KVS changed my placc of posting to KV Dnmapur 1 joined KV Dimapur on 8 July
T 1995,
'F L o | I had hardly oom,plllted 1 ¥4 year there and 1 was transferred to KV Karimgang. KVS§
} L ignored its transfer polic)j and my spouse case and the study of my board appearing son
.. (Class ~X). I challenged it m the honb'le High Court Guwahati & it was modified to KV
}- - CRPF Guwahati. 1 joined KV ERPF Guwahati on 04.01.97,

I was suspended on 03.03.98 while at KV CRPF. Guwahatt without any ground and
then revoked on 27"’ July’98 and 1 was not allowed to join at KV CRPF but again

[

Contd. next page




N PR TS AR
R e e . T e i e i o= O T A5 ™

AN —— oy

T

RTINS e £

T

prps

T AT AT

TRES T R e T

Pl

Thanking you.

e S : -

S

-~

transferred to KV Sataka Nagaland. KVS again violated its norms of transfer policy. I again
challenged it under CR /370 / 98 honb’le Guwahti High Court. KVS again modified it to KV

* Dinjan. Our honb’le Commissioner directed me to join at KV Dinjan. And after that I would

be.given choice posting. So 1 joined KV Dinjan on 14" Junary 1999.

KV Jorhat, KV Sivasagdr, KV Nazira were vacant at that time but | was not given any

, of them. My spouse case was not considered.

To my surprise 1 was dismissed from service on 03.11.99 without any cause or

pround. I challenged it in the honb’le CAT Guwahati and the honb’le CAT gave its order and

judgment on 27.10.2001 reinstated me by putting aside the dismissal order and allowed me to

_join my duty,

- In my dbsence when my court case was in progress KVS transferred Mr. G. P
Chauhan, Principal KV Halﬂong to KV Dinjan temporally in my place. He must be sent
beak to his school KV Halﬂong

* Therefore 1 humbly pay 10 your honour to please issue necessary instructions to the
Commissioner KVS for the 1mmcdxatc compliance and honour of the judgement of honb'le

CAT Guwahati and for my joining at KV Dinjan Assam as [ am in great economic crises. 1

have large family to support and doctor also adviced me to go under surgical operation of

" Gallbladder stone as carly as po?ﬁsibleL It has been already éiel-m;ul :

I shall remain thankful t(é your honour for this act of kindness.

-

" Date: 17.10.2001. ! Your's faithfully

o \-}j ‘
ACHHAR SINGH

Principal,(KV, Dinjan)Army.
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Dated 1- 07-11-2001 é |
The Commlissioner Place 1~ K,v. DINUAN,2nd Mtn,
K.V.S Head Quster DIV.HQ.Dinjan.Army.

18th Instritutional Area
New Delhi -~ 16,

Subi- Release Of Arear of subsistance allownce and Salsry for
previous month,

Refia vide order & Judgemant dated 27/9/01 passed by hon'ble
CAT,Ghy in OA 413/2001/&309/2001,

Sir,

Most respectfully'&'humbly I am enclosing herewith the

. arear of sabsistance Allownce & Salary for the previuos months
_j}?aa mentioned below along with the certified copy of the order/
© " judgement of hon'ble CAT «Ghy.Dtd- 27/09/01,

1. Subsistance Allowance for Suspengioni-period ¢ 3-3-98 to

27-07-98,)

(a) 50% balance of subsistance Allownce for the Salary |
of the month of (w,e.f. 3 March 98 to 27th May*98) Rs. 18,414.00

(b) 25% balance of the subsistance allowance for the i
month of June upto 27th July'98) B, 5,034,00

(¢) LPC from Kv CRPF',éhy. along with the Annexure .

- ° from RO @hy (has been attached) '

AN ,‘“c , ‘ i

» Arear for SDA for the guspended period w.e.f. '

- 27-02-98 to 27~07-98. @ 12Y2% Tha Basic pay /-‘ Re  5,325.00
_Bse'10,650/= | '

: Areat of Regular Salary w.e.f. 27-7-98 to
< 13.1099 @ B§4IOOO/= net Salary PaMonth Bo 911000400

N.B.= for the release of sbove said salary

‘ the letter of AC RC ,Ghy NO 14-2/98-
KVS (GR) /9491-93 " atd, 25-01-2000)photo-’
encloged harewith,) ;

4+ Release Of the arear;of Regular Salary w.e.f. |
16~11~2000‘t0 31"10—2091 @ %3170000/2 pm. ' bg1,96;000900

,, _ Net Amount Rs.3,15,773.00

-’ ;

(Rupees Thréefhakh Fifteen Thousand Seven Hundred Seventy Three)
I am in great economic crisis as I have to pay my loéns to meat

i the expenditure of my family members.

So,therefore I humbly pray to your good self to please issue

necessary ingpections to AC RO silchar,Chairman K.V.MC ,Dinjan &

' "¢o the Principal,K.V.,Dinjan to release the above send amount as

early as possible. The account error must be rectified lateron if
it is there, '

- Thanking ygu;p % | ' Yours faithfully

o by‘p;pg%%ﬁf \ o qu bl&ﬂﬂl-—' .
e A \%‘" _ . ( ACHHAR SINGH) .
C .

P o .

‘PRINCIPAL(kv DINJAQNASSAM).

)
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THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH
AT GUWAHATI

Contempt Petition No. 69/2001

in

0.A 413/2000

Sri Achhar Singh

vesess Petitioner

~VERSUS-

Sri H.M Cairae

«ses+. Contemner No.l

An affidavit filed on behalf of the Contemner No. 1

I, Sri H.M, Cairae, Commissioner, Kendriya Vidya-

laya Sangathan, solemnly affirm and declare as follows :

1. That . I have been impleaded as Contemner No.l1 in

the instant caée. A copy of the Contempt petition filed by

the petitioner has been served upon me. I have gone through

the same and understood the contents thereof. Save and

except what has been specifically admitted in this affidavit

and those which are matters of record to the extent the

documents on record support them all other averments and

submissions in the contempt petition may be treated to have

- been denied by the deponent.




2. That with regard to the statements made in para-
graph 1 of the Contempt petition the deponent has no'

N

comments.

3. That with regard to the statements made in para-
araphs 2 to é6 of the contempt petition the deponent begs to
submits that the competent authority had decided to file an
appeal against the Order of the Hon’ble C.A.T. and accord- .
ingly the appeal was filed in the Hon’ble Gauhati High
Court. The Hon’ble High Court vide its order dated 18.1.2002
has stayed the impugned judament and order dated 27.9.2001

e e

passed in 0.A No. 413/00 and 309/01.

4. That with regard to the statementsmade in para-

araph 7, 8 and 9 of the Contempt petition the deponent begs:\

to submit that there is nol wilful and deliberate violation
or disobedience of the Order passed by the Hon'ble Tribunal.
5. That the deponent begs to state that there is no
negligence or laches on the part of the deponent as he is
always prompt in complying with the order passed and direc-
tion given by this Hon’ble Tribunal. However, the deponent
places his unconditional apology in case of any sort of
wilful and dgliberate viplation, if any, of the aforesaid

order passed by this Tribunal.

6. That this affidavit is made bona fide and in the

interest of justice.




o VERIFICATTION

I, H.M. Cairae, son of Shri V.P. cairae aged about

44 years, presently working as Commissioner, Kendriya Vidya-
:

P laya Sangathan, New Delhi. do hereby verify that the state-
|

. ments made in paragraphs -6 are  true

b to my knowledge and those made in | -6 ,paﬁégﬁgﬁhsi

/.
. e
i <

I - are based on records.

i : And 1 sign this

day of March, 2002 at New

. Place : New /D etha !
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